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ORDERS OF THE TRIBUNAL 

Q Q go d 32 ,.i2QQ 3  
On being mentioned, this matter has 

been taken up to..cay. Applicant's counsel, 

as prayed for by him, is permitted to corrt 

the cause U tie of t e O.A.  in the Court, 

today. 

ard Shri ..3wai.n, dvooatc- for 

the applicant and 3hri R .0 .Rath, Standing 

Counsel (on whom a copy of this O.A. has 

already been ser'red) appearing for the 
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ORDERS OF THE TRIBUNAL 

Re Sp'fldCflt,'R3i1WS 

The cise of the applicant is that 

he having sewed the Railways since 1965/1967 

faced retirement from service w.e ,f • 1.7 .2002. 

His representation dated 1.9 .20O2(nnexure.2) 

mdo to the Respondents for disburserne nt/ 

settlement of his retiral dues having not 

been res x)nded, he has approached this 

Tribunal, in this Original ½plication under 

Section 19 of the .T.,Act, 1985, for 

redressal of his grievances. It is stated 

by Shri Swain that the applicant is on his 

toe to give her daughter in marriage; and 

since he is yet to get the retjral benefits, 

he is in a predicament. It is the further 

case of the a2pliantby this inaction of 

the Respondents;not only he, hut also his 

entire family is in a sta of chaotic 

condition, which too amounts to deprivation 

of their rights to life under article 21 

of the Constitution of India. 

Having heard, the learned counsel 

of both sides, in my own wisdom and sagacity, 

I am propensed to dispose of this matter 

at the stqçje of admission itself • In this 

view of the matter, I direct the ResDonc1ent 
oj- 

to worut the rotiral benfiLhe aplcant, 

as due and admissible, and disburse the same 

within a period of 90(nirienty) days from 

the date of recejot of copies of this order. 

This 0 .A., in the afore stated 

terms is disposed of. flo costs, 

S.. 



send copies of this order ,,along with copies 

of this O.A.,to Respondents and free copies of this 

order be handed over to the learned Counsel of both 

the sides. 

(J ICLL) 


